
395 Written Answers APRIL 9, 1990 Wtiten Ansl!NIS 396 

tiya Lok-Sanskrili Aur Sahitya, 
Nehur Bal Pustakalaya, Aadan-
Pradan, etc. 

The Sahitya Akademi publishes 
books in Hindi after selecting books 
as per recommendations of an 
advisory panel. 

Publication Division of the Ministry 
of Information and Broadcasting 
brings ou1 books in Hindi based on 
recommendations of an advisory 
committee and sells the same at 
reasonable prices through its Sales 
Emporia and Booksellers. 

Wherever assistance is granted to indi-
vidual or institutions including voluntary 
organisations by the Department of Educa-
tion to bring out books, prices a re fixed by the 
beneficiaries in consultation with the Depar1-
rnent. 

Suicide By Scientists in Scientific 
Departments 

4074. SHRI VIJAY KUMAR 
MALHOTRA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether many scientists working in 
various scientific Departments have com-
mitted suicide on account of their frustration 
for not getting timely promotions in their 
respective grades; 

(b) if so, the number of such cases for 
the last three years with the details of circum-
stances leading to taking such a steps by the 
scientists; and 

(c) the concrete steps taken to remove 
frustration amongst scientists and to im-
prove their lot? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCfENCE AND TECHNOL-

OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 
and (b). Government is not aware of any 
scientist having committed suicide in the 
major scientific departments such as De-
partment of Science and Technology, Coun-
cil of Scientific and Industrial Research 
Department of Scientific and Industrial Re-
search, Biotechnology, Atomic Energy, 
Space, Ocean Development and Defence 
Research and Development Organisation 
during the last three years. 

(c) Several measures/ programmes/ 
activities have been initiated to provide bet-
ter and imprq.ved working conditions to sci-
entists and technologist. As and when nec-
essary, corrective measures have also been 
ta~en relating to personnel policies including 
promotions, pensions, scholarships, train-
ing opportunities etc. This is a continuing 
process. 

Directions to Monhor Programme on 
Public Representations 

4075. SHRI VIJAY KUMAR 
MALHOTRA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether Government propose to 
issue directions/guidelines to all Govern-
ment departments to monitor progress every 
month on the representations/ petitions re-
ceived fr.om public; and government ser-
vants till the final disposal there of and to 
render reports to the Minister-in-charge; and 

(b) if so the details thereof? 

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP Sl.NGH): (a) and (b). 
Under the existing instructions, the Minis-
tries/Departments have designated Direc-
tors .of Grievances who are required to 
monitor the disposal of representationslpeti-
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tions received from members of the public 
and ensure, as far as possible, lhatthese are 
disposed of on a time-bound basis. Simi-
larly, the Ministries/Departments have des-
ignated officers to ad as Staff Grievance 
Officers and ensure action on a time bound 
basis. 

Legislation to Govern Service Condi-
tions of Government Employees 

4076. SHRI VIJAY KUMAR 
MALHOTRA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether there is any proposal to 
bring legislation to govern the service condi-
tions of Government employees; 

(b) if not, the reasons therefor: and 

(c) the steps taken to issue suitable 
instructions on points deliberated in their 
judgements by the rudges of the Supreme 
Court and Central Administrative Tribunal so 
as to ensure that similar cases do not occur 
and come before the Courts? 

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) No, Sir. At 
present there is no proposal to bring a 
comprehensive legislation under Art. 309 of 
the Constitution. 

(b) It has been considered more appro-
priate to frame rules and regulations under 
the powers conferred on the President under 
proviso to Art. 309 of the Constitution mainly 
for the following reasons: 

(i) There are many Ministries like 
Ministry of Railways which employ 
a very large number of employees 
holding a great variety of posts. 
These Ministries operate a large 
numb&r of recruitment rules and 
rules relating to services undertheir 
control laying down the principles 

of promotion etc. applicable to the 
various cadres under their admin-
istrative control. It would be im-
practicable task to codify all these 
different rules into a comprehen-
sive legislation covering all the 
Central Government employees 
serving in different cadres of vari-
ous serives. 

(ii} The exiting system also involves 
thorough scrutiny of rules by vari-
ous agencies like the Department 
of Personnel and Training, Ministry 
of Law, Ministry of Finance, C&AG, 
UPSC. After the rules are framed, 
these are also subject to scrutiny 
by the Committee on Sub-ordinate 
Legislation. 

(iii) The existing system offraming rules 
has got flexibility. 

(c) The rulings given by the Courts I 
Tribunals in various cases are kept in view 
by the competent authorities while admini-
stering the statutory rules and instructions, 
governing the service conditions of Govern-
ment servant. Where considered necessary, 
general instructions are issued or amend-
ments to rules carried out on the basis of the 
rules laid down by the Tribunal/Court. 

[Translation] 

Allocation to Uttar Pradesh for Poverty 
Alleviation Programmes 

4077. SHRI RA.NEER SINGH: Will the 
PRIME MINISTER be pleased to state: 

(a) theadditionali:.rovi&io.1 made bythe 
Planning Commission tor eradication of 
poverty in Uttar Pradesh during 1990-91 in 
comparison ta the year 1989-90: and 

(b) the programmes under which this 
amount will be spent? 


